
qf{ir+l*firfi
Lo$al of lndin

6, Vasot Kunj Instituti'oml Area

Phasc-II, New Delhi-l 10070

Dated: l3t Novemb er, 2024

Offico Meinorendum

Subjtct Eng*goqont of .rctired GovcnruoNrt Sesrntr as Consultants - Regirtrar
(Jdici.l), Registrer (Administration) and Registrar (IT) on contract basis

in Lolqalof Iitdia - reg.

The undersigned is directed to forward herewith Vacancy Circular dated 07 .10 2024

of this office regarding etrgagement of Consultants - Regisuar (Judicial), Registrar
(Adminishation) in Lokpal oflndia. The vacancy may

be given wide publicity.

r&)frturyt'
(ffi(gqrdBinod Kumar)

q-+t qFq/Under Secretary

T16 * 6}*crd/Lokpal of India

Tel No.0l1-26121336

1. Registrar, Hol,r'bto Supreme Court of India.

2. Rqgistrar, Hoo'ble High Courts.

3. Registar,Tribunals'
asthan High Court

. .io:Ii.rr.gr

lnryarii i.:... . .6.5.8.7........

vluf*e.*.v.....

R.J.S. (Estt.) Sec{lon

ReJ

Date......Q.

F.No.A- 12 03 1/ 2 120 42 4 -LOKP LL



RAJASTHAN HIGH COURT. JOI)HPUR

No. /Estt.A(ii) / 06 I 2020 I 5a9 t Date:lr/r/zo't1

Copy forwarded to fottowing for information;rnd necessary action:-
1. Judiciat Officers of District Judge carlre (super time scale)
who retired within 03 years on or befor: 31.10.2024.
2. Computer Cel[, RHC, Jodhpur to upload it on website
of Rajasthan High Court.

ffi,",



F.No. A-1203 I 1212024-LOKP A'-

&
,1"r.i.,rfta.,

rrrs6$frarm

Lokpal oflndia
6, Vasrrnt Kunj Institutional Area

Phase-II, New Delhi-l 10070

Dated:0711012024

Subject: Engagement of retired Government Serrants as Consultants -

Registrar (Judicial), Registrar (Administratiorr) and Registrar (IT) on

contract basis in the Lokpal of India - reg.

The Lokpal of India invites applications from willing and eligible retired

Govemment employees for their engagement as Co multants (Registrar) on

contractual basis in Lokpal of India. The number of vatancies to be engaged as

Consultants are mentioned at Annexure-I. The number ol Consultants may vary as

per the requirement. Applicants' age should be not more than 63 years as on the

closing date of application.

2. The engagement shall be on confiact basis initialllr for a period ofone year

which may be extended to two more years (one year at e time) at the discretion of
Lokpal oflndia subject to satisfactory performance ofcorrsultants. The engagement

can be terminated at any time by the Lokpal of India, without assigning any reason.

The remuneration of the consultants shall be as per D/r Expenditure OM No.3-
2512020-E.I[1A dated 09.12.2020 and other extant instructions.

3. The detailed Terms and Conditions of the enga3ement are mentioned at

Annexure-II.

4. The Lokpal of India reserves the right to accept, or reject in part or in full ar,7

or all the responsss without assigning any reasons whatso(,ver.

5. Selection will be made on the basis ofpast record, e.rperience and assessment

of suitability through interview.

6. Applicants who have already applied for any other position of consultant in
Lokpal of lndiamay apply for these positions and their applications for all such posts

will be considered.

Vacancv Circular

o'
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7. Interested candidates, who firlfill the eligible criteria, may submit their
application in the prescribed format (Annexure-tll) along with a copy of the

following documents (se1f-attested) (i) Aadhar Card, (i0 Peusion Payment Order
(PPOXiii) Certificate of educarional & professional qualification, (iv) Last Pay

Certificatq and (v) APARs of five years preeeding to the retirement to:-

Under Secretary @stablirhment), Lokpal of India,6, Yasant Kunj
Institutional Area, Phase-tl, New Delhi-110070

The above documents shall also be produced in original for the purpose of
verificatign atthe time,of inten iew.

E. The applicxion rnay be sent in sealed cover envelop super-scribed

"Application for appointment of Consultant (Registrar ) in Lokpat of
India'

9. The lxt date of receipt of applications, in prescribed format is 30 days from
issuance of the vacancy circular. Application received after due datdtime and

wifrout suppo{ing documents will not be considered.

*:Qtet&_-
1ffi<g;vr/Binodffi-ar)
ffi(sfudrunder Secretary

xrt * al*qra{Lokpal of Ind ia

Tel No. 0ll-26121336



S.No. Name of
Post

No. of
vacancy

I Registrar,
(Judicial)

I (One)

2 Registrar,

(Admin.)
I (One)

Registrar,
(IT)

I (One)

Annexure-I

Eligibi ity

Officers retired from analogous post i I Supreme Court, High Courts; or

Judicial Officer retired from Super Tirne Scale from Oe cadre ofHigher
Judicial Service and Statutory Tribunr Js.

Having degree in Law ofa university recognized by the Bar Council of
India or an State Bar Council for :nrolment as an advocate.

Officers retired from analogous postir Suprerne Court, High Cou4s; or

Judicial Oftcer retired from Super Tir ne Scale Aom ths cadre of Higher
Judicial Service and Statutory Tribun€Is.

Having degree in Law of a university recognized by the Bar Council of
':nrolment as an advocate.India or b State Bar C for

Officers retked from analogous post irr Supreme Court, High Coul-; or

Judicial Officer retired from Super Tir re Scale from the ca&e of Higher
Judicial Service and Statutory Tribunals; or

Officers retired from analogous post cf the Central Government/State
Govemment /UT/PSUVAutonomous bodies;

Having degree in [:w of a university 'ecognized by the Bar Council of
India or by any Sate Bar Council for tnrolqent as an advogate; and

Addldonal Qualifi cation:

Master's Degree in Computer Applir:ations or Computer Science or
Information Tecbnology or Software Engineeriog from a recopized
University;

)r

Bachelor of Engineering or Bachek,r of Technology in Computer
Engineering or Computer Science or Computer Technology or
Computer Science and Engineering or Software Engineering or
lnformation Technology or Elecroaicrr Engineering or Electronics and
Communication Engineering from a recognized University having
minimum 5 years experience in IT fiel l.

Experience: Having fifteen yean; plst qualification experience of
electronic data processing or exrrerience of actual computer
programming or software development or data base management s),stem
or web designing or networking or orga rizing computerized information
storage and retrieval system of e-go.femance application or Project
Managernent skills and informafion rnd communication technology
expertise or data security in a Govemment office or public sector
undertaking ot an autonomous or statu tory organization or universities
or ln reco institution.

?
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a
Annexure-II

Lokral oflndia
****+

Sub: Terms & Conditions for engasement as Consultant (Reeistrar) on

Contract Basis in the Lokpal of India.

The engagement can be temrinated at any time by the tokpal of Indi4 without
assigning any reason.

I

2. The consultants should preferably be a resident of DelhiA.{CR only.

3. The conzultants will process the assigned mattea without subordinate staff and

will be required to submit files/case and report to Hon'ble Chairperson/ Members

and Officers as decided by the Competent Authority.

4. The monthly remuneration payable will be fixed as per formula of "Last Basic
Pay-minus- Basic Pension" excluding Dearness Allowancc. The amount of
remuneration shall remain unchanged for the entire term of the contract. There
will be no annual incremcntlpercentage increase during the contract period. An
appropriare and fixed amount as Transport Allowance for the purpose of
commuting between residence and place of work shall be allowed not
exceeding the rate applicable at the time of retire, nent. The amount so fixed shall
remain unchanged during the term of Conhact. Howwer, they may be allowed
TA/DA on official tour, if any, as per their entitlement at the time of retirement.

5. Leave of absence may be allowed at the rate of 1.5 days for each completed month
of service. No work no pay'will be applicable during the period of contract, if
more than prescribed leave will be taken. Accumulation of leave beyond a

calendar year is not allowed.

6. The insome tax or any other tax liable to be deducled, as per prevailiug mtes,' at source before the payment ofremuneration.

7. He/She shall devote hiVtrer time for the Lokpal of India and he/she shall not

accept any other professional appoinment, paid or otherwise during the period

of Contract.

8. He/She shall perform the duties assigned by the concemed officer ln-charge or

his/hernominee from time to time.

9. HelShe shall maintain absolute seuecy of all the facts and documents which

come to his/her knowledge during the period of hiVher engagement in the

discharge of duties assigned to him/her at all times. The Consultant would be

required to sigr a non-disclosure undertaking / Agreemeft as per Annexure-fV.

t



10. In case he/she remains absent from duty, a proport:onate deduction from the

remuneration as applicable will be made. Further, th,: engagement may also be

terminated.

I l. In addition to the normal working days, if he/she is required to attend the office
on Saturday/Sunday and other holidays in exigencier ofwork, he/she shall not

be paid any additional remuneration. He/she shall not be entitled to the benefits

Iike Provident Fund, Pension, Gratuity etc. or any othr:r benefits available to the

govemment servants who have been appointed in the (iovemment.

12. The engagement of Consultant will be purely on contrar:tbasis and will not confer

any right for regular appointrnent in Lokpal oflndia.

13. He/she shall be required to maintain decorum aud oflice discipline as expected

from a responsible officer.

14. If any declaration or information fumished by himlhe r proves to be false or if
he/she is found to have willfully suppressed any material information, he/she shall
be liable to termination of the Contract.

a



Declaration

l, -do haeby declare tl rat particulars fumished above

are true and corect to the best of my knowledge. I un.derstand and agree that in the

event of any information being falsel incorrect/ incomplete or ineligibility being
detected at any time before or after the selection, nry candidature is liable to be

rejected and I will be bound by the decision of Lokpal of India, in this regard. All the

terms and conditions of engagement as mentioned in th e cireular are acceptable to me.

Signature

Full Name of the Applicant

Place:

Date:

a



AnnexureIII
o

a tment of a(

t0.

Name iu full Bock letten
2 Father's Name/Husband's

Narne
3 Date of Birth
4 Nationality
5 Address for

communication

5
Email-ID
Telephone/Ivlobile No.l

6. Date of Retiremont and the
post from which retired
(enclose copy of
retirement order

7.
at the time of retirement
Pay Level on regular basis

8

9 Name of Ministry/
Departnent/Organization
from which retired
Educational Qualification

Period10. Details of Experience
(Add a separate Sheet if

Organisation
From To

Nature of
work

11. APAR of last five years
attached (YesNo)

PROFORMA

India

1.

PPO Number (enclose
copv)
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Declaration

I, do hereby declars that carticulars fumished above

are true and correct to the best of my knowledge. I understand and agree that in the

event of any information being false,/ incorrect/ incomplete or ineligibility being

detected at any time before or aftet the selection, my candidature is liable to be

rejected and I will be bound by the decision ofLokpal oflrdia, in this regard. All the

terms and conditions of are acceptable to me.

Siguature

Full Name of the Applicant

Place:

Date:



UNDE A

To,

The Joint Secretary
Lokpal of India, New Delhi

Sir,

I herebyundertake

(i) to E€at all &e information that come to my knowledge as part of my
duties in this Departrnent as confidential information and keep it strictly
confidential.

(ii) aotto sell, trade, publishorotherwisedisclose to anyone in aoyrnaoner
whatsoever including by means of reproduction either in physical, hardcopy,

digital or in electronic format.

(iii) to hold such confidential information in trust and confidence both
during and after the terms of my engagemeot.

(iv) not to engage in any other employmenUoccupation/consultancy or any
other activity during my engagement with Lokpal of India which would
otherwise con{lict with my obligations towards Lokpal of India.

(v) to abide by data security policy and related guidelines issued by Lokpal
oftndia.

(vi) not to resort any cornrpt practices in any aspect and at any stage during
the tenure of engagement.

(vii) To maintaio highest standaxds of ethics & integity during the period of
engagement as Consultrnt.

2. In the event of my termination of employment for any reason whatsoever, I
shall promptly surrender and deliver to the Department any records/material,
equipment documents or data which is of confidential nature.

3. I shall keep Lokpal oflndia informed ofany change in my address oi contact
details during the period of my engagemeot.

Annexure.IV
a



'' 
- ,4. I understand that I can be temrinated at any poinl of time for breach of the
O ubou" conditions and can be proceeded against under fie relevant laws for the time

being in force.

5. For the purpose ofthis undertaking, Confidential In brmation means any such

information received from any source, whether in physical, electronic or in digital
format.

Yours faithfully,

(Signature)

Name of the Applicant



Advertisement to be published in Newspapers

For more details, please visit the
website of Lokpal of India.

L

contract basis.

a



AGREEMENT OF CONTRACT FOR ENGAGEMENT AS

| (name of person in capital letters)

Son / daughter / wife of

Resident of

do hereby agree and affirm as follow: -

l. That I have applied fortheposition ofconsultant (Registrar )

and in consideration of the application I have been offered to be engaged -;
consultant (Registrar ) in the Lokpal of Irrdia, vide their offer letter

number dated (herein after called "ot'fer letter"), for theperiod

ofone year.

2. That I have been conveyed the Terms and Con<litions of engagement as

Consultant in the offer letter and I have agreed to t}re same.

3. I also agree that my engagement with the Lokpa i of India is for a limited

period, as indicated in the offer letter atrd I shall not have any claim to any existing

or future regular post in the Lokpal of India

4. I also agree that the Lokpal of India has full right to terminate my contract

of engagement as Consultant if my services are not ftund satisfactory by the

Competent Authority at any point of time.

Place:

(Signature)

Name of the Person

CONST]LTANT GEGISTRAR)

Date:


